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Final Decision : Disposed Off

Judgement

Mansoor Ahmad Mir, C.J.(Oral)&mdash;This appeal is directed against the
judgment and order, dated 10th August, 2010, made by the learned Single Judge
in CWP (T) No. 8669 of 2008, titled as A.D. Sharma v. State of Himachal Pradesh
and another, whereby the writ petition filed by the appellant-writ petitioner came
to be disposed of (for short "the impugned judgment").

2. We have gone through the impugned judgment and are of the considered view
that the impugned judgment, on the face of it, is non-speaking one, needs to be
set aside.

3. Without marshaling the facts and merits of the case, the appeal is allowed, the
impugned judgment is set aside and the writ petition is restored to its original
number and remanded for decision on merits.

4. As the lis falls within the jurisdiction of the H.P. State Administrative Tribunal
(for short "the Tribunal"), the same is transferred to the Tribunal. Learned
counsel for the parties are directed to cause appearance before the Tribunal on
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11th May, 2016.

5. Registry is directed to send down the record to the Tribunal, after proper
indexing.

6. The appeal is disposed of accordingly along with all pending applications.
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